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Centrel Afuhisffiive Tribund, Principel Bench
NewDelhi

RANo. 212 of }AM
In

OANo. 3012 of 2003

rhis, the2 f!;of August,2oo4

t
Hon'blo Shrl Shekrr klu, Menber (Q

Hon'ble Shrt S*A. Sin&, Member (A)

Sh. CLR Kelre
S/o late Sh. Lekh Rqiltulra,
R/o 1043, Soctor4, RK Purm,
NewDelhi - lfO 022. ..Review applicant

-veffiu8-

Uoion oflndiathrough
Its Director Cleneral,
Ministry of Communicetion,
Smchr Bhaum, NewDelhi.

Bhard Smchar Nigm Limited thtoueh
The Chief Oeneral Mmager,
Northern Telecom Region,
NewDelhi. .Respondents

ORDER (,By circuletion)

By Shenkr ReF, Membor (Q:

Throogh this R.A, epplicmt has sought reviewof the orderpassed on 20.07.20O4

diemissing the O.A on the grouad thst the decisioa is sub silencio md is perincurimr of

the Aper Court's decision. The applicmt dtempts to re-qgitde the mdterby contending

that reservation has reeched to l0(P/o.

2. The aforesaid ie not within the scope of review. The only ground raised before us

is sote deting the promotion end graot of retriel beuefits on the besis ofpogt besed roster,

ufiich cmnot be legally countonanced

,. The Apex Court in the caso of Unim of Indiavs Toit Rutjut Dag reported as

2004 SCC (L&S) 1.60, has observed as under:
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'"Ite Tribund pessed thc impugnad mdcr by rcviewing the
erlior or&r. Abre reediqg oftho tun ordsrs Soun thd tho
ordtr ia roview ryplicdim rms io oomplde vridim md
dioreged of the erlier rdor ud the drong es rrclt as sormd
l?a8oos cmteined thersin whcroby thc uiiind ryplicdion
was rejec{cd/ the scopc fu review is rdher linited ad it ie
not permissiblo fon the fonm horing tho rcviow TplicCion
to apt as m ryllda rrthuity in mrpec{ oftte originrl ordr
by a Aeeh or&r md rehering of the mdtcr to fecilitde s
chqge of opiaioo m msrits. Tte Tribrmd scooe to havc
hmsgrcssed its jurisdic{ion in deding with the nrview
petitim as if it uru hcriag m original qpplicdion. This
aspect has dgo nd been noticedby the High Court."

4. In the ligbt of thc ebove, wicw ryplicdion doeg not fdl under Scction

22(1r(,f) of the Adminiltrdive Trihmak Ac{, 1985 md the ees ie accordingly

digmisged

Mcmk(A)

s R"7
(Strkrr RrrE)
Mcmbe,r(J)
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